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[Sh. Sharad Dighe]

introduction of Indira Vikas Patra, the na-
tional savings schemes have bacome com-
paratively less attractive than Indira Vikas
Patra. Moreaver since April, 1987, an inves-
tor in National Savings Schemes is debarred
from encashing certificates till all the six
years are over. This has fuiither affected the
sales of National Savings Certificate: Con-
sequently, the poor authorised agents are
hard hit.

| urge upon the Ministry of Finance to
remove these anomalies and make Natior al
Savings Certificate equally attractive and
also to allow commission to authorised
agents on the sale of Indira Vikas Patra also.

[ Translation)

(iv) Need to clear the Chambal
Command Ares Project Phase-ll

SHRI SHANTIDHARIWAL (Kota): The
Government of Rajasthan submitted the
project report of the Chambal Command
Area Phase-llintheyear 1987 to the Ministry
of Water Resources. This Scheme is meant
for Kota and Bundi areas in Rajasthan. But
the finance Ministry has not yet forwarded it
to the World Bank whereas the World Bank
had directed to submit the project report of
Phase-ll in 1982-83 itself immediately after
completion of Chambal Command area
phase-l. Due tothe delay in its approval, the
measures taken for the benefit of farmers
under phase-l are losing their utilities. Farm-
ers are now stated to be making several
complaints about improper implementation
of land reform scheme. Canals aré in bad
condition. Forty percent of the total water 1s
going waste down the rivers and rivulets.
Many villages have become inaccessible
due to seepage of water. Land is losing its
fertility. The farmers are deprived of the
benefits likely 10 be accrued from this
scheme as a result of which they are sub-
jected 1o lot of misery because of non-im-
plementation of phase-il of t+¢ project which
would not only have created additional irri-
gation capacity but supplemented the work
executed under phase-|
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| urge the Ministry of Water Resources
to clear the Chambal Command Area
Phase-llwithout any delay so that loans from
the World Bank could be obtained.

(v) Need to release DA instaiment
due 1o the Central Government
employees.

SHAI HARISH RAWAT (Almora): The
undue delay in the clearance of DA in-
stalment fallen due to the Central Govern-
ment employees has been a cause of con-
cernforthe employees : 1d they are agitated
over it.

The Pay Commission and Supreme
Court have accepted the DA as their basic
right and from time to lirne directed Central
Gaovernment to release the instalments due
intime.

I, therefore, urge the hon. Minister to
release the DA instalment soon.

{Englishl

(vi) Need to utilise the services of
licensed porters at Vijayawada
station for loading and unload-
Ing of parcels

SHRI V. SOBHANADREESWARA
RAO (Vijayawada): Mr. Deputy-Speaker,
Sir, there are nearly 300 licensed porters al
Vijayawada Railway Station in South Cen-
tral Railway. Due to innovations in the mak-
ing of baggage and attitudinal changes to
carry lesser luggage, these porters are not
gettin J adequate earnings. Moreover, many
trains which pass through Vijayawada Junc-
tion are transit trains which do not involve
carriage of much luggage. Under the im-
plementation of decentralisation scheme —
drattiny of licensed porters for loading and
unloading of parcels, there is scope to utilise
the services of a good number of these 300
licensed porters for loading and unloading of
parcels at Vijayawada Station. This scheme
is already under implementation at some
stations in South Central Railway. Several of
these porters have been working for several



